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JIJIDGMEM'(ORAL)

(of the Bench delivered by toi'ble P.K.

Kart.ha, Vice Chai rman (J))

Vfe have he^iird tte learned counsel of

toth rjartJ.es. The reliefs sr>ught by the applicants

for their absrjfption and i'v?g\.)larisati.Oin in the office

of the resfxjndents. The leanwad cojjnsel for the

respocKlents. Shr,! Jfjg Si ngh stetes at the Bar that

ttie offia^ in which ttK?-! applicants have been engaged

is a temporary establishment, the sanction for which

is npto 30.06.1992. ffe further states that the

respondents do not intend to terminate the services

of the applicants till then. He furt-tier stetes that

evxen thercjaft..e\-, the applicants woj.>ld be engaged

as casual latxiurers so Icsjg as the respondents need

the servirs^s of casvral labrxrrers and in preference tx)

persons with lesser lengt,h of service and outsiders.

2. In view of the above, the application

is disposrad of with the direct..ions to the respondents

to (.xontJ.nue to csrigage the applicants as casual

latourers if the establishment in wtiich the

appl icants had Ixsen eng^jged exists and if tJiere are

vacancies ami in prefererKie to persons with lesser

lenatii of service and outsiders.



3, The interim order passed on 3.3.92 is

herv'!>by nicjdts abstDliite.

There will be no order as to costs.

(T.K. R.^SG^A)
MMIERCA

20.04. 1992
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(P.K. KARTHA)
VICE CHAIRMAN (J)

20.04.1992


